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CENTRAL ADMINISTRATIVE TRIBUVAL
bANCALORE

JATLD THIS THE 26th DAY OF JunZ, 13987

Present : Hon'ble Justice Sri K.S.Puttzsw,my Vice-Chairman

Hon'ble Sri L.H.A.Rego ' Membzar (A)

APPLICATIUN No.11/87(F)

L.{.Yadav,

Cherceman = I,

Gas Turbine Kesesarch Estsblishment,

Bangalore - 75, coe Applicant

s,

Secretary to the Governmsnt of Indie,

in the Univergity of Defence, South Elock,
New Delhi - 11,

The Scientific Advisor to Faksha
Menthri and Director General
Research end Oevelopment (Orgm.,
Ministry of Defence,

New Oelhi - 11.

The Directe:,
Las Turbine hKesearch Establishment,

Bangalore - 75,

Sarjeo Singh, ki
Foreman, Aeronautical Development Establishment,
Bangalore = 75,

F.G.Sarkar, Foreman,

Gas Turbine Kesearch Establishment,
bangalcre = 75,

NeSekhadi, Fcreman,

Ges Turine Research Establishment,
Bang;lere - 75,

This application has comes up before the court today.

Justice Sri K.S.Puttaswamy, Vice-=Chairmsn made the folleowing

Ok DER

Hon'ble

Case cslled, Heerd the applicent who is present in Person.

2 }n this spplication mede under Section 19 of the Administrative

Tribunals Act, 1985(the Act) the epplicant has sought for the following

r1eliefs g-



-2 -

" In the licht of the forecoing cilcumstencz=s the i
applicant humbly preys thct this Hon'ble Tribunal
be plecsed to iscue 3
a) fo plece the applic-nt senict to recspeondents 4,5
& 6 weeofe 6.711.61 2nd 1l other junicis as on
6.11.61.

b) crant all promotions to the applicant ss respon-
dents 4,5 and 6 ar: favouled with all censequen=—
tial benefits such es gricers of p2y end ellowances,

c) to crant pensionary benefit under the provisione of
C&R Article 8418 (b) resd with pencion rules by
treatineg the five days i.e. 1st tc 5th ilcve61 crant-
ing legzve @ss is now bsinc donz to toehr employees
under similzr circumstences since 1985 as explainsd
above,

d) granting &ll such other consecuentizl ielisfs which
this Hon. Tribunel may deem fit in the circumstences
of the case and in the intere:t of justice,"

The Registrar had opined that this applic.tiun mede on 2.3.1337 was

barred by time. 4e hzue pursued the office cbjections and heerd the

applicant on the office objections and merits,

o Even without refex;ing to the dstuils set out in this
‘,""""

@pplication which runs to 12" clocely typed paces, it is obvicus that

the applicant is seeking for redressel of < clievsnces that eroce as

early as on 6.11.1951 or in the yseer 1961 &nd in any event well before

1¢11.1982. As ruled by ths Principal bznch of tois Tribunel in (CAT

1986 ATR 203) V.k.MEHRA v. SZCRETArY, thie epplication to redress

crievances that arose priecr to 1.11.1582 cennot ce entcrtained by

us undar the ACt. On this short cround tnis appliceticn is lietle

to be rejected by us.

4, We are also of the visw that this zpplication is nethinc but
a repetiticn of the cleims made by the zpplicant in A.420/1985 decided
on 6.1.1987 and Revisw Application N0.31/86 filed in that cece which

istrecsscd at this repstition of

(&Y

waes dismissed by us today. uwe zie
thz claims to sesk relisf for bycone srcs. Je dc hope that the appli=-

cent will stop acitatinc the szme,
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5 In the light of our discussion, we hold that thie appli-
caticn is liable to be resjected. uWe, therefore, reject this appli-

_ cation &t the admission stage without notice to the recpondents,
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